THE NATIONAL OILSEEDS AND. VEGETABLE OILS
DEVELOPMENT BOARD ACT, 1983

" No. 29 or 1983 — ¥

[8th Sepf;ember, 1983.]

An Act to plOVlde for the deVﬂlopment under the control of the
Union ot the oilseeds industry and the vegetable oils industry
“and fo1 matters connected therewith.

BE it enacted by Parliament’ in-the Thirty-fourth Year of the Republic B

of India as follows —

!

CHAPTER I E

PRELIMINARY

1.°¢1) This Act may' be called the Natxonal C)ﬂseeds and Vegetable‘

. O]ls Development Board Act, 1983.

. (3) +it shall come into force on s-uch-adat_ét as the-Central Government
may; by notification. in-the Official Gazette; appoint.

2. It is hereby declared that it is expedient in' the publif interest
‘that .the Union: should take under its.control the:oilseedsindusiry.

3. Tn this Act, unless the context otherwise -requires,m'-

'(a}')' “Board” means the Nationa] Oilseeds and . Vegetable Oils
Development Board established under sectlon 4;

~(b)’ “Chairman” meéns the Chairinan of the Board;

(c) *“coconut” has the same meamng as in the Coconut Develop-
ment Board Act, 1979; .

(d) “Executive Director” means the” Executive D1rector of “the
Board,; '

(e) “member” means a member of the. Board,

5 of 1979,

i

! 8.3-1984: Vide Notlﬁcatlon \Io G.5.R, QCG(D) datcd18 -3 1984, Gazdtcc of Indxa

e, 71, Section 3(i). )
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| {f) “oilseed” does not include coconut;

(g) “prescribed” means prescribed by rules made under this
. Act; '

(h) “Vegetable oil” means any oil produced from oilseeds, or
any other oil bearing material of plant origin, and containing
glycerides but does not include any such vegetable oil which has
been subjected to any processing subsequent to the recovery: of oil;

(i)_ “Vice-Chairman” means the Vice-Chairman of the Board.

CHAPTER 1T o N

THE NATIONAL OILSEEDS AND VEGETABLE OILs DEVELOPMENT BOARD

4. (1) With effect from ‘such date as the Central Government may,
by notification in the Official Gazette; appoint in this behalf, there shall be
established, for the purposes of this Act,'a Board to be called the National
Oilseeds end Vegetable Oils Development Board.

(2) The Board shall be a body corporate by the name aforesaid,
having perpetual succession and a common seal, with power to acquire,
hold and dispose of property, both movable - and immovable, .and to
contract and shall by the said name sue and be sued. ~

(3). The head ofﬁCe of the Board shall be at Delhi or at such other

,place as the Central Government may, by notification in the Official

(razette, specify.

(4) The Board shall consist of the followmg members, namely —

(a) the Mlmster in. charge of the Ministry of the Central Gov- _
ernment dealing w1th agrlculture who shall ex ofﬁcw be the Chair-
'~ man of the Board;. :

(b) the Secretary in charge -of the Ministry of the Central
Government dealing with agricultural development, who shall ex
officio be the Vice-Chairman of the Board;

(c) the Agrlculture Commlssmner to the Government of Ind*a,.
ex officio; : : *

(d) the Director- General, Indian -Council of Agrleultural Re-
_search, ex officio; '

(e) three members of Parliament. of whom two shel'l be elect-
ed by the House'of the People and one by the Council of States;

(f) one member to be appointed by the Central Government to
represent the Planning Commission;

(9) three memberg to be appointed by the Central Government-
‘to represent respectwely the M1n1str1es of the Central Government
dealing w1th—r S :

‘(i) finance ‘(revenue); . -




or. 1983} National Oilseeds and Vegetable Oils Development Beard 257 '
. - (i) commerce; : o ey
(iit) civil supplies; o - R
(k) Executive Director, ex officio; - _ ' : '

(i) Financial Adv1ser to the Ministry of the Central Govern-
ment dealing with agriculture, ex officio;

(.j)‘ eleven members to be _appointed by the Central Govern-
ment to represent respectively . the Governments of the States .of
Andhra Pradesh, Gujarat, Haryana, Madhya Pradesh, Maharashtra,
Karnataka, Orissa, Punjab, Rajasthan, Tamil Nadu and Uttar

- Pradesh:

i © Provided that every .appointmerit under this clause shall be
made on' the recommendation of the Government of the State
concerned;

(k) five members to be appointed by the Central Government
_ 1;" represent respectively—

(i) the State Trading Corporatlon of Indla L1m1ted

(#) the National Co-operatlve ' D.evelopment Corporati‘on
L established under section 3 of the National Co-operative
26 of 1962. . - Development Corporation Act, 1962; :

(iii) the National'D*a'iry' Development Board'

(iv) the National Agricultural Co-operatlve ‘Marketing
Federation;

(v) the National Bank for Agriculture and Rural Develop: ~°

ment established under section 3 of the National Bank for
61 of 1981, S Agriculture and Rura] Development Act, 1981; ‘

_ '.(l)' three members to be appointed by the Central ‘Government.
~to represent the oilseeds growers; '

(1n) one member to be appointed by the Central Government to
represent exporters of oﬂseeds, vegetable oils or other products
derived from oilseeds; _ ’ ‘

P (n) one member to be appointed by the Central Government to
represent the vegetable oils industry;

P ‘(0) two members to be appointed by the Central Government to
represent such other interests connected with the oilseeds industry
or the vegetable oils industry as, in the opinion of that Government,
ought to be represented :

(5) The term of office of the members, other than the ex officio

members, and the manner of filling vacancies among, and the procedure

- to be followed in the discharge of their functions by, such memkers
shall be such as may be prescribed. :

_ (6) Any'ofﬁeer of the Central: Government, not being a member. of
the Board, when deputed by that Government in this behalf, shall have
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the right to attend the meetings of the Board -and.take part in the pro-
- veedings thereof but shall not be entitled to vote:

(7) The Board may associafe::with: itself..in ;such manner, subject to
such conditions and for such purposes as may be prescribed, any person
“whiose -assistanee -or adviee it may-desire in- eomplying-with .any of the
provisions of this Act and a-person so associated -shall have the right to’
take part in the discussions of the Board relévant to the purpose for
‘which he has beeh associated but - shall ‘not have the right to vote and
‘shall ‘be entitled to receive such allowances or fees as may- bhe fixed by
‘the Central Government. '

(8) No act or proceeding of the Board or any committee appointed -
_ by it under section 8 shall be invalidateqd merely by reason of-—

-(w) -any. vacaney: in, or any-defect in -the.constitution.of, the
Board or such committee; or '

- (b) any.defect.in-the appointment of a person acting as a.
member of the Board or such committee;. or

(¢} any: _i'nregularity in .the procedure. of the Board or such com.
niittee not affecting_ the. merits of the case.

(9) The: Board:shall meet at such:times and-:places and-shall observe
such rules of procedure. in regard to the transaction of business at its
meetings (including the quorum at its meetings) as may be provided by
regulations made: by ‘the " 'Board urder this Act. :

Allow- 5. The members of the Board shall receive such allowances as may
ances of be fixed by the Central Government. '
members, o o _ )

Officers . 6..(1) The Central Governiment shall appoint a.person possessing such
of the technical qualifications: and- practical .experience in - oilseeds development -
'Bo':.;rd as may be prescribed, as the Executive Director to the Board.

_ :.;glfr . (2) The Executive Director shall.be .the chief: executive. of, the . Board

and shall exercise such powers and perform such functions as may be
-prescribed.. |

 (3) The Central Government shall appoint a.Secretary:..to the Board
who shall exercise such powers and perform such functions ag may be
preseribed..or as may be delegated to-him by the Board or the Executive
Director. ' .

{4) The.-Executive: Director -and the Becretary-shall be -entitled to
such:salary.-and -allowances:and 'shall ‘be subject-to sieh :conditions of
Service in, respect of leave, pension, provident fund and other matters as
may, from time to time, be fixed by the Central Government. -

(5) -Bubject.-to such control and - restrictions  ag ‘may -be - preseribed,

- the Board may .appoint -such-other -officers.and- employees, ag ‘may-be
necessary, for the- efficient. performance of its functions and the methed
of appointment, the conditions of gervice-and. the ~scales” of pay and
allowances of such other officers and employees of the Board shall be

such-as-may. be-provided by the Board by regilations ‘made under “this
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(6) - The Executive :Director; the Sec-r-e.tary and -other -officers. and
employees: of sthe::Board: shall. not undertake -any-work unconneeted with

their: duties under ‘this-Act» except: with: the : perm1ss1.on of ‘the: Central
Government. - -

(1) On.the establishment of :the .Board, it shall’ be lawful for: the

_'Central Government to transfer.to the Board, by order, and with effect

from such date or dates (which may be either retrospectlve to any date
not earlier -than the date:of such establishment or prospective) as may
be specified in the order, any officer or other employee: holding office

- as such in the Directorate of Oilseeds Development 1mmed1ate1y before

the date on -‘which the Board is established:

Provided that the scale of pay of the post to which such officer -or
other ernployee is transferred shall not be lower than the secale of pay
of the post-he was holding immediately before :such -transfer and: the

other .terms and conditiong.oef service (including. pension; leave, provident
-fund and medical benefits) of the post to which he is transferred shall

not be less favourable than the terms and conditions of service in rela-

tion to the post held by him immediately -before such.transfer:

“Providéed further that if; ‘immediately before the date ‘of ‘his transfer, :

any “such: officér or other employee “is officiating in a higher post” urnider
the Central Government either in a leave vacancy or in any vacancy of a

specified duration, his pay and other allowances, if any, on - transfer, -

shall be" protected for the unexpired period of such vacancy and there-
after he shall be entitled to the scal¢ of pay applicable to the post under

~ the Central Government to whlch he would ‘have. reverted -but for his

- transfer to the Board.

)

(2) Before any order is made under sub-section 1), the oﬂicers and
other employees of the Directorate of Oilseeds Development who are
proposed to be transferred under that sub-section shall be given an option
in such form and within such time as may be specified in that behalf by

the Central Government, to express -their willingness or otherwise to

become employees of the Board and such option once exercised shall be

~ final:

Provided that no order under sub-section (1) shall ‘be made in
relation 46 ‘any officer or other employee of the Directorate of Oilseeds
Development who has intimated his intention of not becoming an em-
ployee of the Board within the time specified in that behalf:

Provided further that such of the persons employed by the Central
Government in the said Directorate who do not express, within the
time specified in that behalf, their intention of becoming the employees
of the Board, shall be dealt with in the same manner as, and in accord-
ance with the same rules as are applicable to, the employees of the Cen-
tral Clovernment in the event of the reduction of the strength of the
Department in -which such persons have been employed,

(3) An officer or other emplOyee transferred by an order made
under sub-section (I) shall, on and from the date of transfer cease to
be an officer -or employee of the Central Government and become an
officer or:-other -employee of the-Board with such designation as the
Board may determine and shall be governed by the regulations -made by
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the Board under this Act in respect of remuneration and other cenditions
of service (including pension, leave, provident fund :and medical bene-
fits). -and shall eontinue to be. an officer or other employee of. the Board
unless and until his employment is duly terminated by the Board:

Provided that till such time as  the regulations referred to above
governing the conditions of service of its officers or other employees
are made by the Board, the relevant rules and orders made by  the
Central Government shall continue to be applicable to such ofﬁcers or
other employees, '

4) If any questlon arises as to whether the terms and condltlons of
service prescribed in the regulations made by the Board in respect of
any matter, including remuneration, pension, leave, provident fund and
medical benefits, are less favourable than those attached to the post-held
by an officer or other employee immediately before his transfer to the

Board, the decision of the Central Government in the matter shall be
ﬁnal '

8. (1) There shall be a Managmg Committee of the -Board for the
purpose of .exercising such of the powers and performlng such of the

functions of the Board as may be prescr1bcd or as the Board may delegate

to it.

(2) The Managmg Commlttee of the Board shall cons1st of the follow-
ing. members _of the Board, namely —

“(a) the Vice-Chairman, who shall “be the Chairman ‘of the

Managing Committee;
(b) the Agriculture Comm1ss1oner to the Government of India;

(¢) the - Director-General, Indian Counc11 of Agrlcultural
.Researth; ' -

(d) one member to be nominated by the Chairman from among

" the members referred to in clause (g) of sub-section (4) of section 4;

(e) Executive Director;

(f) Financial Adviser to the Ministry_.of Central Government

dealing with agriculture;

(g) one member to be nominated by the Chairman  from
among the members referred to in clause (j) of sub-section (4) of
section 4; ‘

(") one member to be -nominated by the Chairman from
among the members referred to m clause (k) of sub- sectlon (4) of
section 4 . .

(i) one member to be nominated by the Chairman from among
the members referred to 1n clause ) of sub sectlon (4) of section

“4 and

() one member to be nominated by the Chairman from among
the members referred .to in clauses (m) (n) and (0) of sub- sectlon
- (4) ~of section 4. '
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(8) Subject to such control and restrictions as. may. be. prescr1bed
the Board may constitute other standing committees or ad hoc com-
mittees for exercising any powers or performing any functions of the
Board or for -inquiring into or reporting and advising on any matter
which the Board may refer to them. A

(4) The Board shall have the power to co-opt as members of the
Managing Committee or any committee constituted under sub-section
(3), such number of persons who are not members of the Board as it
thinks fit and the persons so co-opted shall have the right to attend the
meetings of the committee and take part in its proceedings but shall not
have the right to vote.

.(5). The persons. co- -opted as “members of a conimittee under sub-

,sectlon (4) shall be entitled to receive such allowances or fees for

attending meetings of the commlttee as may be fixed by the Central
Government,

9. (1) Tt shall be the duty of the Board to promote. by such measures
as it ‘thinks fit, the development under the control of the Central Gov-
ernment of the oilseeds industry and the vegetable oils industry.

“(2) ‘Without prejudice to the generality of the provisions contained
in sub-section (1), the measures referred to therein may provide for—

- (a) taking such measures for the development. of the oilseeds
industry and the vegetable oils industry as would enable farmers,
_particularly small farmers, to become participants in, and bene-
- ficiaries -of, the development and growth of the oilseeds industry and
the vegetable oils industry; - '

(b) recommending measures for improving the marketing of

' 01lseeds products of oilseeds and vegetable oils and for their quality
_control in India;

(¢) "imparting technical adv1ce to any person who is engaged in
the cultivation of oilseeds or the processing or marketing of oilseeds
and its products;

(d) pr'ox.zi'ding for, or recommending, financial or other assistance

- for the - production and development of adequate quantity of
breeders’ seeds. foundation seeds and certified seeds of high quality,

. arranging supply of inputs for the oilseeds growers, adoption of
1mproved methods of cultivation of oilseeds and modern technology
for processing of oilseeds, extension of areas under oilseeds: culti-

- vation with a view to developing the oilseeds industry and the

.. vegetable oils industry:

(e) recommending such measures as' may be practicable for

'VaSSIStll’lg oilseeds growers to get incentive prices, including recom-
mending, as and when necessary, after consultation with the Agri-
cultural Prices Commission, minimum  and maximum prices for

. oilseeds and products of oilseeds and vegetable oils;

(f) recommending and taking such measures as may. be.neces-

sary for collection, procurement and maintenance of buffer stocks
. ,of oilseeds for qtablhsmg the price situation and market conditions
- respect of oilsceds, products of oilseeds and vegetable 01ls
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"(g)'wreenrmeiending“and'taking ;such.fneasures as may-be neces-
sary for the— : -

(i) promotion and development of.l storage facilities;

(i) . establishment of processing units, in respect of oilseeds,
and * rendéring such financial or other assistance as may be
considered necessary for such purposes;

(ii) promotion of oilseeds’ growers® co-operatives and other
A appropriate agencies, with- a view to achieving = intégration
P between production, processing and marketing of oilseeds;

(h) recommendmg measures for regulating import, export or
dlstrlbuuon of oilseeds or prod'xcts of oilseeds or vegetable oils - in’
the context of an integrated pclicy and programme of development
of oilseeds and vegetable oxls

(1) collecting rstatistics from.-growers- of - oilseeds,  ‘dealers: in
oilseeds, manufac¢turers of ‘products--of -oilseeds -and :vegetable oils
and such other persons and ipstitutions - as-may be necessary on
any matter relating to the oilseeds industry or vegetable oils indus-
try and'publishing the statistics- so- collected “or portiens: thereof or
extracts ‘therefrom,; : : ‘

() recomimending the setting up and’ adoptlon of‘grade ‘standards
for oﬂseevds’and their products and vegetable 0115,‘

* (k) financing suitable schemes in consultation -with the-Central
Government and the Governments of the States where:-oilseeds are
grown on a large scale, so as to increase the production of oilseeds
and to improve their quality and yields; and®for this purpose.evolv-
ing schemes for the award of prizes or grant of incentives. to. growers
of oilseeds and the manufacturers of oilseeds products and vegetable
oils.atrd for providing marketmg f_ac111t1es for 01lseedb products and

---vegetable oils;

(1) assisting, encouraging. promoting, co-ordinating and financing
agricultural, technological, industrial or economic research on oilseeds,
their products and vegetable oils in such manner as the -Board may
deem fit by making use of available institutions;

(m) undertaking publicity work on the research and develop-
ment-of the oilseeds industry and the vegetable oils industry:

(n) setting up- of regional - officés ‘and other “agencies for the
promotion and development of production, processing; ‘grading and -
‘markéting of oilseeds and ity products and vegetable oils ‘in different ‘
States and:Union territories for the efficient discharge.of the functions
of :the -Board'

(0) such other matlers as may be. conmdered necessaly for the
purpose of carrying out the functions of the Boau~ or ag mav be
- "preswlbed

(3) The Board. shall perform its functions under this section in
accordance with, and subject to, such rules as may be made by the Cen- .
tral Government in this behalf.

J SO
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]0 (1) The Central Government may, by notlﬁcatlon 1n the' Ofﬁ01a]
Gazette and for reasons -to- be spec1ﬁed therein; diréct that the. Board
bhall be- dissolved from such- date and for such perlod as’ may be speclﬁed
-in the notlﬁcatlon ' :

Prov1ded that before 1ssu1ng any such not1ﬁcat10n the Central Gov--
‘ernment ‘shall give a ‘reasonable .opportunity to the ‘Board to make
representanons against the  proposed dlssolut1on and shall con51der the

(z) When the Boald is drssolved uinder the’ previsions of _'sub-
S _ . -
(a) all membera, notw1thstand1ng that the1r term ‘of oﬁ'i(:e has
-not_ expired, shall,. from- the date of dmsorutron vacate their ofﬁces ’

“as such memoers

. by . all powers and dut1es of the Board shall durlng the per1od

. of dissolution, be. exereised” and performed by _such ‘person  or

" persons as the Central Government may - appoint -in ‘this- behalf and
the1r remuneration shall be such ds may ‘be prescrlbed,._ '

«e). all. funds and otheL propert1es vested in “the. Boa1d shall

¥

(d) as soon as the perlod of/cnssolutlon expnes the Board shall

o be reconst1tuted in accordance w1th the prov1s1ons of th1s Act

: '_bemg ut111sed for. the purposes of this- Act

CHAPTER HI

o I‘rNAan ACCOUNTS AND AUbrr

T4

“ The Central Government may, after due appropriation made- by

' VParhament by law in ‘this behalf pay to the Board by~ ‘way of grants or

loaris such sums of money-as the Central Government, may ‘think fit for

- N B . s .s
12 (1) There shall be formed a Fund to be called the OllSeeds “and

1

Vegetable Olls DeveIOpment Pund and there sha'l ba credlted thereto—-l ::Oilse .
. : eds

A (a.) ‘any fees that may be levled and collected under thls Act or:
the rules or. redulatrons made thereunder : -

(b) any sums of money paid -or any grants or loans granted by o

'the Central Government for the purpOses of th1s Act

f
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(c) any- grants or ]oans that may be made by any person for’ the "

. purposes of this Act (1nclud1ng loans’ o’otalned by the Board. under
',sectlon L) ) L e :

. (d) any ,grants or donatrons from ‘%tate Governments voluntary
' orgamsatlons or other mstltut]ons ) :
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(2) The Fund shall be . apphed—— .

L

SR " (a) -fOr. meeting the. ‘cost .of the_ measures r_eferred_-to“ in section

of the members officers and other employees as the case may be of -
the Board :

(c) for meet1ng the other adm1n1strat1ve expenses of the Board B
and any other expenses authqr1sed, by or under this. Act;- o

.

(d) for repaym_ent of, any loans.

1 lsor‘_r"ow- o l.)'" (1) The'BOard may, for thé purposes of . carrying out its functions
- ;r;i, eis unGer. thls Act, and:with the previous approval of, and subject to the
" of the d1recuuus of the Central Govelnment boxrow money from—

© Beard., . : . S
R _ (a) the publ1c by the 1ssue or sale of bonds or debentures or
both carrylng interest at such rafes as may be spec1ﬁed there1n, )

(.b) any bank.or other, 1nst1tut1|on' _ _
(c) such other’ authorlty, organ1sat1on or 1nst1tut10n as may be
approved by the Central Government in thls behalf R :

(2) The Central Government may guarantee the . repayment of the -
. monies -borrowed by the Board under sub-sectlon (1) and the payment-
of 1nterest thereon and other 1nc1dental charges

;Atfgount!s 14, (1) The Board shall maintain. proper accounts and other relevant
" audit, recoxds and . prepare an annual statément of - counts in such form as’
: - may be prescribed by the Central ‘Government in consultatmn W1th the

Comptrollel and Auditor- (zencral of Indm T : :
(2) The accounts ol the Board shall be audued by the Comptlollcl 7

arid Aud;tor General of India at such ‘intervals as may be specified by
_ him ‘and any expenditure incurred in conmnection W1th such audit shall '
be payable by the Board to- the Comptroller and Aud1tor-General '

(3) The Comptroller and Aud1tor—General of Ind1a and any person ‘
. appointed by him in connectlon with the audit of the accounts of the .
Board shall have the same. rights. and privileges. and authority. in con-
" nection with such audit as the Comptroller and Auditor-General gene- 3
;. rally has in- connect1on with the audit of the Government accounts- and,
- in: particular, shall have .the right to demand the productlon of books,.
accounts, connected vouchers and other documents and papers and to
1nspect any of the offices of the Board

{4 The accounts of the .Boald as certlﬁed by the Comptroller and

: Aud1tor General of India. or any other person appointed. by him in this

- Behalf lo;ﬁe’rher with the audit report thereon . shall - be’ forwarded

- annually to the Central Governiment and that Govemment shall cause
' the same- to be la1d before each House of Parhament : K

(b) for meet1ng the salaries, allowances and other remunerat1on L '
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'CHAPTER IV

CONTROL BY CENTRAL GOVERNMENT

15 The Board shall carry out such d1rect1|ons as may be 1ssued to it tions b
: v

from time to- time by-the Central Government for the efﬁc1ent adm1n1s—

16 (1) The -Board shall furn1sh to the Central Government at such

_ time and in such form and manner as may be prescribed or as the Cen-
" tral Government may - direct, such returns and statements ‘and - such”
_particulars in regard to any proposed or existing programme for - the
_promotion ‘and development of the oilseeds” 1ndustry and the Vegetable

- oils. industry, as the Central Government may, from t1me to time,
~.-Teduire. ; -

(2) The Board sha] furn1sh a programme of its- act1v1t1es for each

. financial year to the Central Government for - the1r 1nf0rmat1on “and
,dlrechons if any. N : ~

(3) W1thout pre3ud1ce to the provis1ons of sub—sect1on @), the Board :
- -shall, as soon as possible, ‘after the end of -each financial year, subm1t.
S to. the Central’ Government a report in such form ‘and before such date; .
" as’ may  be prescr1bed g1v1ng a true and full account -of ifs act1v1t1es
.pohcy and . programmes - dur1ng the previous financial ‘year.

(4) ‘A copy of the report received’ under sub- section (3) shall be laid,

asg sodbn as- may be, after it-is received, before each House of Parliament.

"CHAPTER V " .
> MIS'CELLANEOUS.

A .

17 No suit, prOSecutwn or other legal proceedmg shall lie agamst_
wthe Cenfral Government or the Board or amy comm1ttee appo1nted by
" it, or any member of the Board or such comm1ttee, or any officer or -

other employee of the Central Gevernrent or of the Board or any other

_person - authorised - by . the Central .Government or the Board, for any-
- *thing which is*in good faith.done or intended to be done under this Act.

or. the rules or regulations made thereunder

'_ 18. (1) The Central Govemment may, by notification in the Ofﬁmal ,

Ga7ette make rules to carry out the provisions of this Act

(2) In ‘particular, and w1thout preJudlce to the generahty of the fore-
going power, such rules may prov1de for a11 or .any’ of the following

. matters name]y —

(d) the term of ofﬁce of the members (other than the ex officio

members), and the manner of filling vacancies among, and the pro-

" cedure to be. followed in the discharge of. their funct1ons by, such
. members under sub sectlon 5) of sect1on 4:

(b) the manner in Wh1ch the cond1t1ons subJect to- Whlch and
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the purposes for which any person may be assoc1ated by the Board -

“under’ sub-secuon (7) of section 43

(¢) the. techmcal qual1ﬁcat10ns andopractlcal exper1ence in oil-
‘seeds development required - for appointment to ‘the - post - of the

Execunve D1rector to the Board under sub gection (1) of seotton 6
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(d) the powers \;(hlch 1nay be exermsed and the functlons Whlch :

may be performed by the Execeutive: Dlrector as’ the chlgi executlve
of the Board under subj section (2) of sectlon 6:

’ (e) the powers which may be exercised and the functlons Whlch
“ may be petformed-by -the Secretary to the Board under sub- section
. (3) of sectlon 6; :

“(f) the control  and- 1estrictions subject to which other officers
and employees may be aDpOlnted by the Board. under sub-section
(5) of section 6; oo : ' g

(9) . the powers whlco may be exerc1sed and the functlons which
may be pelformed by the Managlng Commlttee under sub sectlon 1y
of svctwon 8; : . : : e

(h) the control and restrlct ions subieet to Wthh other standmg

- commitiees or ad -hoc commi ittees may-be ‘constituted by the Board~ N

under sub- section (3) of- section 8;

( ) the matters in 1esmect of whm\ the Boald may undertake
’ S measures. for the purpose - of - carrylng out 1ts functlons under clause"

(o) of sub- sec‘uon \?) of sec‘uon 9

(y) the remuneratlon payable to the person or persons referred‘

fo. in clause (b) of sub sect’ on- (2) of sect1on 105

(k) the form in which the accounts of the Board shall-be mam-.

" tained and the annual statement of accounts shall be prepared under
Wseb’sectro'n ) of sectwn 14; :

1) the tlme at whlch and the- form and manner 1n wh1ch the

. Board sha’l furnish returns and statements and- particulars regard- -

" ing its proposed or existing programmes to the Central Government
Vunder sub-s e\ctlon (1) of section 16

(m) the form in - WhI(“h and the date before wmcn the Board

- shall furnish to the  Central Government the report of its act1v1t1es,.

policy .and programmes durlng the’ prevmus ﬁnanmal _year under
sub qectlon (3). of section 1(‘

“3

(n) any other matter whlch has to. be or may be prescrlbed

by rules under this Act

19, (1) The Boatd may, wnh the- prev1ous sanctloh of ~ the Central

_(Jovernment by notification in the Official GaLette ‘make rcgulatlons not
- inconsistent with the provisions of this Act and the rules made thereunder, -
~to provide for’ all matters for which provision is necessary. or -expedient -

' for the purposes of orvrnp effect to the prowsﬂons of thls Act

, :
(2} In part‘cular and w1thout pre|udlce to the generality of the

foregomd power; such - regulatlons may provxde for al1 or ..any - of " ‘the

g followmr:f matters name]y —

(a) the timeg and places of the meetmgs of the Board and the

procedure to ‘be followed for the- transaction -of business - at- such
' meetings and the number of members whwh shall - torm o quorum at
a meetmq under sub sectrorf (9) of Sf‘Cthﬂ 4, . e

v L : S e
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(b) the method: of appomtmen t’he conditions of service and -

the ‘'scales of pay and allowances -of any of the otHer ofﬁcers and .

employees of the Board unde1 sub- sectlon (5) of sect1on 6;°

Board.

(3) The Central Goverrnent myay, by notiﬁcation in the- Official

-~ Gazette; modify or rescind any regulation sanctioned by it and. the

(c) generally, for the efﬁcxent conduct of the affa1rs -of the._

regulation” so smodified or rescinded shall thereafter have effect. ronly in .

" 8uch modified form or be ‘of no.effect, as the case may be;. so, however,
that any such modification. or rescission shall be without pre]ud1ce to
_ Vthe va11d1ty of anythlng previously - done under the regulatlon

20, ‘Every rule and every regulatlon rnade under this Act 'shall' be Ru]és: ,

"'“-.;lald as soon as may be- after. it is made, before each House of Parlia-

. ‘ment, while it isin session, for a total period of thlrty days which may_ )

. be comprised in one session - or 1n two. or more successive sessions, and
if, ‘before the expiry of the session. 1rnmed1ately followmg the session.
-~or-the successwe sessions aforesa1d both Housés agree in making any

mod1ncat1on in the rule or: regulat1on as the case may be, or both Housesf'
_'-agree ‘that. the rule or- regulati fon, as the case may be, should ‘not be.
“made, the rule of regulation shall thereafter have effect only in ' .stch-

"- ‘modified form or be of no effect, as the case may be; so, however, ‘that

_ 'val1d1ty of anythmg prev1ously done under that rule or regulatlon e

21, (1) I any d1fﬁcu1ty ar1ses in g1v1ng effect to the ‘provisions.of th1s'

prov151ons of th1s Act remove the dlfﬁcul‘ey

Prov1ded that ‘no such order shall be rnade after the expuy of
pe11od of- two years’ frorn the . cornmencernent of th1s Act

' (2) A copy’ of every order madm underenb sectlon (1) shall be 1a1d
as soon ag may be, after it is rnade before e h Homse of Parllament

and.
regula- |
tions - .
to be -

 laid -
-béfore
- Parlia-
ent.

" any such mod1ﬁcat1on or annulment shail: be without prejudice to- the T

] Power to
q.Act the Central Government may; by. ‘order, not rncons1stent*w1th the“
" difficul-
_.'-tles._'
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